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GHNIRaL j^^MINlSTRATlVt TRIBUNAL
PRirCIPAL BENBH

NEV^ DEIHI

O.'a. lNiO» 947/94

New Delhi this the i6th. day of May, l994

•HCN'BLE m. S. R. /OIGE, MEANER (a)

0. P. Rajpal S/0 Dr. V/asu Ram,
R/O £-524, Greater Ka iiash ,
Part-II, New Delhi
Last Enpioyed as
Asstt. C oriimiss Loaer of
Income-Tax at New Delhi
(Now r et ir ed) . ...

None for the Applicant

Versus

Union of India represented by
Secretary to the Govt. of Ind ia,
Ministry of Finance,
Department of Revenue,
North Block,
New Delhi - llOOOi. ...

i.pp i ic a-it

Eesp ondent.

ORDER (CRaL)

NofB appears for the applicant even on the

second call. It appears that the applicant is net

interested in pursuing his case, because he was

also absent on the last date. This application is

accordirgly dismissed at the admiss ion stage itself

for non-prosecution.

( S. R . Ad ig e )
Member (aj


